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Central Administrative Tribunal

Regn. No.,RA-125/89 In

Principal Bench, New Delhi

Dates: 23~ 19 -85,

DA-513/86

Shri R, Doraiswami

Union of India

CORAM: Hon'
Hon!

eses . Petitioner
Versus

ee e o Respondeﬂts .

ble Shri P.K. Kartha, Vice-Chairman (Judl,)
ble Shri P.C. Jain, Administrative Member,

\

(delivered by Hon'ble Shri P.K. Kartha)

The

. R
presant petition has been filed by the

original applicant in 0A-513/86 which was disposed-iof

by our judgement dated. 28,7,1989, In ths said 0.A.,

he had sought the following reliefsi-

"(1)

(2)

(3)

The applicant>prays that his seniority
in the Grade of Section OFficers be
assigned in the Sslect List of Section
DFficers of 1865,
Consequantial fixation of his pay W.2,fe-
: 1ét July, 1968, i,es., date uhen.he re-joined
the Ministry of Economic‘Coordihation and
Supply, Department of Supply.
Consequent refixation of his éelectiqn as
Under Sscretary in ‘the select'pist of the
appropriate year in which the Saction
Officers of 1965 ssniority was considered,
Consequent fixation of seniority in the
pay in the grads of Under Sscrstary and
- consequant revision of his seniority and
confirmation in the Civil List of C.S.S.

Grade I Officers,
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(4) Any other relief which the Tribunal is

pléased to grant with due regard to the

facts and circumstances of this case.,"
2, Aftér hegriﬁg the appliCaﬁt in person and the
learned counssl for thes respondents, uwe hald that the
applicant uas'notventitled to refixation of his seniority
in the grade of Ssction Officer and consequential reliefs
as claimed by him, as he failed to sﬁccessfully compete
in the first three avallable opportunities available to
him after his reversion from the Military Service.
K In the pressnt petition, the petitioner is se=sking
a reappraisal of the evidence on thé same Fécts. The
decisidn was based on the interprestation of the relevant
rulas, The grievance of the petigioner is that the
Tribunal adopted a restricted and narrow intsrpretation,
In other words, hs is aggrieved by the decision arrived

/
at in the judgsment, Ue sse no error apparasnt on ths

"face of the judgemant uarranting.its review, The petition

is, therefore, dismissed,
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(P.C. Jain) (P. K. Kartha)
Administrative Member _ Vice-Chairman (Judl.)




